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1m. 'DEPUTY SPEAKER: The Ques-
tion /Hour is over. (Interruptions) 

WRITTEN ANSWERS TO QUESTIONS 

'lim. bounel programme lOr drbtklnr 
water for villages 

*849. PROF. MADHU DANDA-
VATE: Will the Minister of WORKS 
AND HOUSING be pleaSed to state: 

(a) whether any bme limit has been 
fixt:d to provide drinking water faci-
litiE: f 0 all the problem villages in 
th(, country; and 

(b) if so, what steps have been 
planned to complete thIS task in pres-
cribed time? 

11H'E MINISTER OF PARLIAMEN-
TARY AFFAIRS ~  WORKS AND 
HOUSING (SHRI BHJSHMA NARAIN 
SJNGH): (a) Yes, ~l 

(b) Considerably larger outlay has 
been provided in the Sixth Plan. Steps 
have tllso been taken to ass~ss the 
reqttirements of materails. equipment, 
manpower, etc. fOr the timely imple-
mentation of the programme. 
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Nation,! Land Use Commission 

·853. SHRI DIGVIJA Y SINH: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) whether a National Land Use 
Commission is in the process of being 
formulated; 

(11) if so, when it is like]y to be 
enunciatecJ ; 

(c) when the State Land Use Boards 
were constltuted and how many States 
adopted them; and 

(d) how have they performed? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL 
SUPPJ.JES (BAO BlRENDBA 
SINGH): (a) SeWn, up of a Commis-
sion to serve as a policY planning, co-
ordinating and monitoring agencY for 
issues concerning the health and scien-
tific management of the country's land 
reSOurces is under active conlideration 
of the House. 

(b) During the current financial 
year. 

(c) A st.tement is laid on th., Table 
of the House. 

(d) By and large they bave not been 
active so far. 
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StatesjlT.TII. which have constituted 
State" Land VM; Boards 1 B ~  

(:\) St(ttes 

1. Hima( hal PI adesh 

2. Madhya Pradt:sh 

3· Manipur 

4· Uttar Pradesh 

5· Haryana 

6. Tamil Nadll 

7. Kerala 

8. Bihar 

9. Karnataka 

10. Assam. 

I I. McghaJaya 

12. West Bengal 

J g. Nagaland 

14. Punjab 

15. Tripura 

16. Jammu & Kashmir 

17. Maharashtra 

18. Rajasthan 

1 g. Andhra Prad('sh 

20. Orissa. 

<B) Union Territoritr 

2 I • Arunachal Pradesh 

QQ. Lakshadwcep 

23. Goa, Daman & Diu 

24. Pondicherry. 

25. Delhi 

26. Mizoram 

Statement 

• • 
• 
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Since wh~ l State 
Land Use Boards 
constituted 

1974 

19H 

1974-

1975 

1975 

1975 Now, the work of 
Tamil Nadu State 
Land Use Board 
has I::een tran .. 
f("rred to the State 
Planning Commission. 

1975 

1975 

1975 

1975 

1975 

1975 

1975 

1975 

1975 

1975 

1976 

1978 

1978 

1976 

1974 

1974 

1975 

1976 

1977 

1977 




